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frfoaRaa grr uforenfa far SRrm—

25 yfdrera wi=ifa ga 75 ufera el fFryfaa |

5. Jad e, 2005 & M-8 @ Su frm (1) &1 @ (i) frefaRed grr ufosenfua

fopar SITem—

“() —<affa ga @ 75 yfaera ug Wef Fgfaa @ e @w 25 yfoea ug Flas @
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The 23th July 2018
No.L/H.G.-16-03/2018- 6764 / In exercise of powers conferred under the proviso to the
Article-309 of the Constitution of India, the Governor of Bihar is hereby pleased to make the
following Rules to amend the Bihar Home Guard Service Rules-2005 (As amended from time to
time):-
1. Short title, extent and commencement.—

(D) These rules may be called the Bihar Home Guards Service (Amendment)
Rules, 2018.

) It shall extend to the whole of the State of Bihar.

3) It shall come into force at once.

2. Following shall be added as Sub-Rule- (n) of Rule-2 after sub-rule-(m) of the said
Rules, 2005.—
The Word "Including daily wages employees, sportsman' means ''Including
daily duty allowances paid, sportsman''

3. Following shall be added as Sub Rule (4) of Rule-4 in the said Rules, 2005:-
Sub-Rule-4 of Rule-4- In sub-rule-(2) of Rule-4, it is provided that for appointment
in Group-D, 50 % of posts shall be earmarked for Home Guard (''Including daily
duty allowances paid, sportsman''). The following shall be the requisite
qualifications for appointment on these posts:—

(a) Those having served/worked for at least 5 years in the Bihar Home Guards
Organization;

(b) Shall have such Educational and other qualifications as prescribed for those post;

(©) They must have at least 10 years of service remaining on the date, when their

appointment is to be considered.
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(d) At first, as one time measure, appointment on 50% posts, earmarked for Home
Guard (Including daily duty allowances paid, sportsman) shall be done, there
after appointment process for remaining posts shall be done.

Participation as a player in the state level team (including Special Batalian of
Bihta/Bhagalpur) in different competition shall be sufficient criterion for consideration and the
qualifications and procedure of selection shall be same as specified for the Home Guards."

4. Entries in column no. 3 at S.N. 3 of the table of Sub rule (1) of Rule-4 of the said
Rules, 2005 shall be substituted by the following:-

"25% promotion and 75% direct recruitment"

4. Clause-(i) of Sub Rule (1) of Rule-8 of the said Rules, 2005 shall be substituted by
the following:-

“(1)  75% posts of cadre strength shall be filled up by direct recruitment and rest 25%

posts shall be filled up by promotion from Inspector."

5. Sub Rule (iv) and (v) of Rule-10 of The said Rules-2005 shall be substituted by the
following respectively:-

" @1v) - The eligibility, service conditions etc. for these posts shall be same as prescribed

for direct recruitment in related post of Office Attendant/ Attendant (Special) in the
Bihar Police Force."

"(v)  50% reserved posts of the Group ‘D’ for Home Guards (Including daily duty
allowances paid, sportsman) shall be filled up on the recommendation of the
committee constituted by the Director General of Home Guards Services of Bihar,
under the chairmanship of the Commandant, Bihar Home Guards Headquarter,
Patna, which shall consist of the Senior most Divisional Commandant and a
representative of Scheduled Caste/Scheduled Tribe as members from the Bihar
Home Guard Services. The eligibility criteria, service conditions etc. for these posts
shall be same as prescribed for direct recruitment in related Group-D posts in the
Bihar Police Force."

By the order of Governor of Bihar,
BIMLESH KUMAR JHA,
Additional Secretary to Government.

refters, AfAdTery qsumed,
fIgR, 9e1 gRT yaIfea va gfsal
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